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MR. SPEAKER: You are supporting 
it; all of them are supporting it. I must 
put it to the vote. 
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MR. SPEAKER: The question is : 
"That the Bill further to amend the 

Land Acquisition Act. 1894, be circu-
lated for the purpose of eliciting opinion 
thereon by the 31st August, 1968." 

The motion was adopted 

18.29 bra. 

MOTION RE: INSTALLATION OF 
SHRI MANDAL AS CHIEF MINISTER 

OF BIHAR-Con/d. 

MR. SPEAKER: The House will now 
take up further consideration of the follow-
ing motion moved by Shri Nath Pai on the 
28th February, 1968, namely :-

"That this House disapproves the 
manner and the procedure adopted by 
the Governor of Bihar in installing 
Shri B.P. MandaI as Chief Minister, 
as likely to bring the Constitution in 
contempt and danier." 
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Shri Kameshwar Singh was on his legs 
and he has already spoken for some time. 
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" ...... in installing Shri B.P. Mandai 
as Chief Minister, as likely to bring the 
COliS tit uti on in contempt and danger." 
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"Resolution adopted by the Con-
ference of Presiding Officers on 7th 
April, 1968." 

"The question whether a Chief Minis-
ter has lost the confidence of the 
Assembly shall at all times be decided 
in the Assembly." 
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"The Chief Minister shall be appoint-
ed by the Governor and the other 
Ministers ,haH be appointed by the 
Governor ... ... tt 
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SHRI JYOTIRMOY BASU (Diamond 
Harbonr) : I support tbis motion moved 
by Shri Nath Pai, because the disapproval 
of the action of the Governor has been 
supportod by alileamed speakers wbo came 
from all over the country. Even a section 
of the Congressmen in Bihar bad very 
mach disapproved of the action. So, 
they went away and did their own job. 
This political banditry was designed by the 
Home Ministry by Shri Chavan and bis 
colleagues. For tbis purpose the office of 
th~ Governorship was twisted in such a 
way tbat tbey could act as political 
a,cnts. We give them tbe nickname 
bandicoots. The sole energy of Shri 
Chilvan and bis Ministry had been devoted 
to coockina up political corruption, sPYiDa 
on MPs, tapping their telephones and 
vilification of certain political partia and 
certain other similar activities. 

THE MINISTER OF PARLIAMEN-
TARY AFFAUlS AND OOMMUNICA-
nONS. (DR. RAM SUBHAG SINGH) ; 
It is wrODI. 

SHRI JYOTIRMOY BASU; He has 
no time for otber tbings. He has no time 
to maintain law and order in tbi. CODtry; 
be has no time to give protection to the 
mi_rities. They could be killed by the 
dozens or evea hundre4s. AD ObaoUOUI 
and obscene leaflet written by a member 
of thu House OIl his 55th birthday, publi-
shed on the 12th March, described him as 
tbe true Hindu in the Costral Cabinet. 
He took allllOM oae _ntll to preteribe 
tbat leaOet, confiscate it and prosecute 
tbat perltOll, I am told. Even tbat hap-
~ed aaIy after a &h~l_u.:. que!lCi.oa 
was tabled in this House and there was a 
~~ted discussion ... (flltrrr9'1oilJ). He lDay 

deny that and he may say tbat be did not 
know it. But may we ask him one ques-
tion? What was bis vast force of intel-
liBeoce people doing? Ate they not 
supposed to 110 and see that this sort of 
literature is not given free access in the 
society so tllat it may Dot add fuel to the 
fire, so that it IUay not arousc terrible 
communal passions? Yct, for one month 
tbis lcaftet reached every Mcmber of this 
HOUH. 

SHRI D. C. SHARMA (Gurdaspur) 
Sir, I did not get it. 

SHRI JYOTIRMOY BASU: My hon. 
friend, . Professor Sharma does not get 
time to see his mail every day. So he did 
not lee it. 

In West Bengal this political banditry 
was perpetuated, but the people stood up 
a. one and protected th"';r rights and they 
found support In an upright Speaker who 
could Dot be purchased. So, we have got 
badt, or we are goiag to .et back, what 
we deserve. But what has Shri Cbavan 
dono? He doe. not like people with 
iatepity. So, he waots men like Sbri 
P. C. Ghosh, Shri B. P. MandaI and Sild 
Humayun Kabir who would say that the 
action of tbe Speaker Is Illegal. 

III Bihar hi. political ageht went by 
sta,es. Thi. Shikandi, Shri Satish Kumar 
Slnha acted like the ADC of tbe British 
King of tbe past who went and married 
on behalf of bis master and had a hOlley-
moon also. But all his efforts were in 
vain. SlIri Chavan's plan bas been torpc-
doe4 and exposed. 

I would like to utter a word of caD-
tion, specially maant for my hon. 
colleague, Shri Chavan. in this House. 

SURI INDER. J. MALHOTRA (Jammu); 
About Naxalbari ? 

SHIll JYOTlIlWOY BASU; This 
way the Congress is not gnini to benefit 
aaythiD&. They win deteriorate and he 
CaDllot arrest the Ileterioration. I can 
assure tbo House tllat in tbat part of the 
COuntry the Congress is not going to come 
badl: to power. lIis fascist mot bolls !lave 
been clij)OlCd. l1a4Of thc circWllStaJICOS, 
when you all ass~~lo4 and d~crioll hit 
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actions and when everyth ing has been 
.exposed, has he got a moral right to stay 
in this Cabinet as a Minister? If I were 
him, I would have resigned, 
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SHRI NATH PAl (Rajapur): Mr. 
Speaker, Sir, since I have sometimea 
taken the liberty of expressing my dis-
all"'ement witb you, within of course, the 
limits set by the abiding respect which we 
owe to YOllr authority, I should avail my-
self of this opporJunity to express my 
deep appreciation and gratitude to you 
for restoring to this House one of its 
ancic.nt rights which was sought to be 
tampered with light-heartedly. You, Sir, 
by ~ving this debate, have restored the 
riabt whicb was sought to be saatcbed 
away from us. 

Another wronll being committed was 
that for the first time I fourn! that an 
don was boing made to d 'ny the mover 
of the motion the right to reply. On 
what I was alarmed was that the autho-
rity of the Chair was soulht to be liven 
a go-by. You, Sir, by reviving the debate, 
have rectified all these wrongs. I t is for 
this lowe to you and to this House to 
express my deep sense of appreciation for 
reviving this debate before I take up tho 
subject-matter. I am very glad that this 
is cheered by the other side too bocauBe in 
the preservation of our riaht, there is De 
ques ti on of a party mattor. 

Sir, Mr. Chavan, that day, made aD 
appeal to me and that appeal was-I 
quote : 

....... my request to Shri Na1h Pai 
is that he should not take opportuni-
ties or occasions like this to nm 
down Cbavan or the Government of 
India or the poor Governor there." 

May I ass~re Mr. Chavan that there was 
nothing from my aide to nm down Mr. 
Cbavan? I do not know how he per-
suades himself that this was what I was 
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trying to do. Even in the initial staaes of 
his speech-l spent today the whole day 
in studying what he had to say and what 
my other colleagues had to say-Mr. 
Chavan, in his rather unuaual lapse frolB 
his usual courtesy, said: 

"You hav ~ never understood the 
Comtitution ud you will never under-
stand it." 

I am quotm!! Mr. Chavan. That I did 
not understand, I understand and I can 
appreciate; but that he should be SO 
pesairnistic about me that I will never 
understand was something I was not ex-
pecting. I thought he would give me a 
fair chance ...... 

THE MINISfER OF HOME AFFAIRS 
(SHRI Y. B. CHAVANj: Thil was 081y 
a sort of a response to the interruptiOD 
that you made. It was not a positive or a 
substantive statement I was making. 

SHRI NATH PAl: I would like to 
say. when I heard all tbese kind of allega-
tions that I was either induilling in rUlm-
ing down Mr. Chavan or defying your 
autirority, certainly, that evening, I W8B 
reminded of a sloka which means : 

The poor victim of accusation says : 
I had been very reluctant to pluck 
flowers, but when I am tempted by their 
beauty and their fragrance, can I be luilly 
of dragging a young woman by her hair 
and heating her 1" To accuse of want-
inK to do all these thiDlls was somethiatl 
like that. 

Now coming to the substance, may I 
now point out that I have a satisfaction 
on this occasion of findina not only that 
tbe right has b'lCn upheld of debating, but 
al"" that the contnts of what I submittH 
on the 16th and 17th November have 
been accepted, though not by Mr. Chavan 
today--·pcrhaps by him tomorrow-bnt by 
the Presiding Officers of th is COWltl'y 
under your leadership, as I was trying to 
submit this morning to you. The three 
RellOiuliom adop~ by Ibis ConvllAtiea 
are of far-reaching consequences. I am 
now going to ask Mr. Chavan whether lie 
is aoing to take the appeal, which tb. 
Conference of the Presiding OffIcers hal 



made to the Government of ID4ia, serious-
ly and try to lee that tbe cODVlllltions 
which the Speaker IIIId Ilia colleagues from 
tile State Assembtiea bave appealed to us 
to Ilphold, are incorpOf'llted suitably 
either by way of acceptod convenliona by 
you in your agreement or by beina in-
corporaled into the Constitution. 

May I here point out that the essence 
of the two Motions whicb I bad raiMO<! on 
the 16th NoYClllltJer and asain on tbe 28th 
February was this. This was my speech 
made on the 17th. May I say, for Mr. 
Chavan's easy reference, that this is what 
I said much in anticipation or what you 
did tbe other day only? I had aid : 

"Let tbe Chief Minisler not avoid 
facinl the ASlIembly. The fate of Ihe 
Government shall nol be decided 
eitber in the Chamber of the Speaker 
or in the <dice of tbe OoYernor, but 

. on the floor of the Assembly." 
Thrs was what I ha-d pleaded, this is what 
my motion has been saying. There is a 
double satisractiOll; I am not beina self-
complacent. What I said relating to the 
installation of tbe MandaI Government 
bas been proved rigbt more than hundred 
per catt by the developments that took 
place in Patfta subsequently. Mr. MandaI 
was disowned not by us but by the Party 
wbich he had been leading that time; it 
was tbe Conaress Party veterans who came 
to dissociate them ... Jves from somethiDg, 
not in a partisan spirit. as he in his rather 
interesting speech had .aid, but hec:aUIIC 
of tbeir concern for the ConatitutioB. 
What was the issue? You were not in 
tbe CDair on tbat day. It is the Comoti-
tution wbich provide. foc the DOmination 
of a member to tbe Upper HOIIIIC of a 
Stale, to tbe Couacil. What for 1 It is m 
recopitioo of suvices in art or lit«ature 
or in the soci&J liokI, an4 n_ did tire 
Constitution contemplat} that this nomi-
nation is to be used as a stepping stone 
fM furtber political ofIice; I think, Mr. 
Chavan, will agree with me-I am gtad 
he is agreeing-tbat this WlIS never con-
templated in the Constitution. The nomi-
nation was a fUlfilment in itself; the 
step ended tlrere and tbat was not to be 
melt for seeking political oftIce. That 
was ODe point that I wa~ mating, though, 
befatedfy, I am glad Mr. Chavsn is agree-
iDa now. These are the points. Permit 

me to conclude it becaUK tbe mue wIIicl1 
I bave been trying to mention and ralte 01\ 
the 600r of this House on the 16th 
November and the 28th of ~ruat1 _nd 
apin through the c:a1l-attatiGa IIOtlc:t 
this morning ii, what is happening to our 
Constitution and what shall w ~ do to 
preMrve the ConstittitiOil ...... 

THE MINISTER OF HOME AFFAIRS 
(8HRI Y.B. CHAVAN): May I ask one 
question? Many interesting points are 
being argued and I would lib to seek aome 
clarification. The resolutions or recom-
mendations of the Presiding Officers are 
very important ones and they will have to 
be considered, but, I think, the recom-
mendation that has been made applies to 
a particular situation. Information of 
governments or removal of governments 
two situations have to be taken into 
account: One is when there is a government 
already functioning; their fate should be 
docid'<l by the House; it is absolutely 
correct; but "h~ there is DO gOfelnmcnt 
and a l'OVemment is to be fMmed, and 
there is the question of getting a stable 
majority, it is certaialy a matter for the 
Governor to decide. These are two difFer-
ent and distinct propositions. 
191Jn. 

SHRI NATH PAl: I alii very glad 
l~al Shri Y. B. Chavan has set the process 
of thinking. I welcome this. 

There are two distinct situations. Tbe 
one was raised by us about 8D exi.till&. 
government which under the law of tbe 
land was entitled to postpone the calli.ng 
of the meeting of the Legislative Asaembly 
for six months. I did hold at that time, 
and I recall Ihat at that timeyou.Sir, were 
in the Chair, I did mention and very .:ate-
gorically too, without miJlcinll any word&, 
that I did BOt have regard for a cru.r 
Minister who would avoid faeina tbe 
Assembly. If a Chief Minister avow' 
facing the Assembly I do not think tbat 
he i5 a particularly shining t'xamplc of 
deIIIocracy or an upholder of the Constitu-
tion of this country. But I say that he is 
within his rights for a period of .ix 
months. I think that was the issue during 
the Benga I crisis. 

The other thing is that an existing 
government carmot be ordered out by the 
Governor. That is the Speakers' recom-
mendation. 
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SHRl R. D. REDDY (Kavali): May 
I point out ..... . 

SHRI NATH PAl: Since be is a 
lawyer-Member, let me Nad out tbe reso-
lution adopted by the Speakers. 

SHRI R. D. REDDY: The Speakers 
bave stated tbat if a majority sends a reso-
lution, tbe Governor has to convene a 
meeting of the AssetDbly. 

SHRI NATH PAl: There are two 
issues. One is about an existing govern-
ment where because of the worry of 
perhaps tbe Chief Minister there is a 
hesitancy on h is part to call a meeting of 
tbe Assembly. Assuming that he is worried, 
he cannot, till you change tbe Constitution, 
be dismissed by the Governor as was done 
in tbe case of Bengal. I must repeat that 
point. 

Tbe otber case is where there is no 
government. Is that tbe case in UP today? 
There is a majority party. This morning I 
could not elaborate my point. Since Shri 
Y.B. Chavan is today in a different frame 
of mind, to think over what you have said, 
let me elaborate it now. "ther. is a 
Government in the sense that the particular 
party in power bas not resigned. It is 
only the leader of that party wbo has 
resigned. The hon. Minister may disagree 
with me. But let me frame the issue. 
What is the issue? The issue is, the 
leader of the particular party which en-
joyed the majority had resigned. Shri 
Cbaran Singb was never defeated, but be 
resigned because of internal dissensions in 
bis party. Sbri Cbaran Singh's party today 
claims to have the majority. It will not 
be for th' Governor to take somebody's 
affidavit in his bome and then to say that 
tbey bave lost the majority. That will be 
th~ beginning of tbe end of the Constitu-
tion. 

It is quite conceivable that a larg~ 

number of legislators may be induced to go. 
We do not know if they are going as free 
men when they give such affidavits either 
in his chamber or in the office of the 
Governor. It is conceivable that somebody 
goes and tells such a thing. How do we 
know that the Governor is not coercing 
tbem? How do we know that the 
Governor i. not tempting them? How. d~ 

we know that some other kind of influence 
or pressure is not being applied to the 
MLAs? We, therefore, want this thing, 
as you, Sir, have claimed in your recom-
mendation, to be decided by the Assembly. 

Now, what is the fact about UP? The 
UP case is very simple as I was trying to 
point out. 

MR. SPEAKER: That i. a big ques-
tion. Now, let him confine bimselfto 
Bihar. 

SHRI NATH PAl, I saw you this 
moming and you said that what you had 
recommended did not apply to UP; it did 
not apply to Bihar, but it applies only 
whenever the issue arises. Your recom-
mendations are not academic but they are 
to be implemented as the issues arise. 

We are seeing that there is a gradual 
weakening of our Constitution. I do not 
think that Shri V.B. Chavan is interested 
in its weakening. But I am afraid that 
very often he is forgetting that this 
generation is caIled upon to act as patriots 
and not as party men. I t is too smaIl a 
matter whether for him or for Shri 
Bal Raj Madhok or Shri Jyotirmoy Basu or 
for me, when constantly the Constitution 
is being endangered, to tbink only of our 
party and forget our nation. 

I want to remind the Home Minister 
of this and ask him what his assurance 
will be. If you would permit me, may I 
just quote one or two instances from the 
UK.? This is a relevant case in India. 
The Conservathe Party of Britain had a 
clear-cut majority in the House. But Mr. 
Eden did not enjoy the confidence of his 
party. He was replaced by his party. 
But Mr. Macmillan was called. It was not 
Mr. Wilson who was called by the British 
croWD to form the Government. 

I may tell the Home Minister, there-
fore, that the Governor's role in this case 
is very clear. The case which he has in 
mind and which he had discussed was after 
the general elections where nobody knows 
what is to happen. We are in the 
process of discussing it, as I under-
stand it. But here that is not so. Even 
take the subsequent case. When Mr. 
Macmillan resigned, he advised the 
Crown to call Lord Hume. Lord H~ 
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was caBed and not Mr. Wilson. Today, it 
is quite conceivable that Mr. Wilson may 
lose the confidence of his party, but it 

will be Mr. Wilson's party's choice 
whom the Queen will be compelled to 
call to form the Govemmeot, and not Mr. 
Heatb. 

Before, I conclude, let me teU you what 
is happening today in the country. So 
gross is the failure of values. so low is the 
degradation of values that you can find.it 
very difficult to avoid being a Minister 
these days. I was in Bihar recently and 
this is what I was told. I was told that 
a friend was going in a tonga in Patna. 
He asked the tongawalla to go ahead. 
The tongawaUa asks, 'Where l' The friend 
says, 'Go· ahead. I will tell you'. 

mit ~, it <rnT (iff I ~ ~ t 
~m:m~f.!;~~~? m 
~ f.!; 'q<'ft aT ~itr, ~'iff' 'fWt ~ 
t~m:~i!iW ~~ ~,~ 
m;;r<JT'il'f~f.!;~'IA'if'R 'if<'tl , 
<fiit mr it ~ 'liT 'U~p;m: ~ f.!; it 
~ ~T 'l[1O;'iff I m ~ f.!; W 
;;nlfT1t, m, crar m ;;m;{ ~ it 
qm'r ~, ;;rr ;;rr ~ ;;rTifT ~, ~ 
'In: ~ om f~lIT ;;rTifT ~ , 

So low has the status become. 

Shri Chavan, in his concluding speech, 
said, 'Politically, I am not happy at what 
happened in Bihar'. He made an admis-
sion while replying that day. He said 'I 
agree with you. I am not happy'. But 
what is happening is this. I know 1 am 
younger than Shri Chavan and I will not 
be so audacious as to give him advice. 
But the stakes are common stakes. We 
have a common duty to uphold certain 
values. The fire that was started will 
engulf you, me and everyone of us. It is 
our duty to join together to extinguish the 
fire. It is in that spirit that I make an 
appeal. Let us not behave like the man 
who said. 

"I,.,.f+i",4 if 'q if ~: I 

GI,."Qwi.,.'f 'r ~ Ii 

What he says is: 'I agree with you. 
I share your anxiety. Bllt I cannot' do.' 
This is a famous quotation from the 
Mahabharata-I know the religion, but I 
cannot follow it ; I know the sin, but I 
cannot avoid it. Let not Shri Chavan try 
to tell us, 'I know Mandai was wrong. 
Bllt what can 1 do'. Let him not say 
'Governor is not strictly right politi-
cally, but legally he is right.' There 
i. a law above the requiremeots of politics; 
there is such a thing as conscience which 
we must abide by, there are certain healthy 
conventions which we must observe. 

Mr. Speaker, you have given a 
lead in the unanimous resolution which 
was adopted in tbe Speakers' Conference. 
May I ask Shri Chavan for a clarification? 
Wbat do Government propose to do witb 
regard to the healtby conventions that 
have been offered to us? May we bave 
an assurance as a result of tbis long-drawn 
debate that the Government are prepared 
to respect and observe tb, conventions 
which the Speakers' Conference only last 
week has unanimously recommended 
for adoption by him 1 May we have 
an assurance that these conventions 

will be upheld? If we can get this assur-
ance, I would persuade myself to with-
draw the Motion. 

Let Shri Chavan's unhappiness be 
sincere. Let it not be of the type of: 

""'1''''1",4 .,. 'q if flfiffi: II 

MR. SPEAKER: What shall 1 do 
with the Motion? 

SHRI NATH PAl: I want an assur-
ance from Shri Chavan. 

Mr. SPEAKER: It is too early for 
him to say anything. He has to consider 
it in Cabinet. He is not an individual; 
he is part of the whole Cabinet. I will be 
very happy if what we have recommended 
is supported by all. But 1 would like to 
be a little careful. Shri Chavan sbould 
be given time to discuss it. 

""~"": ~aT ~ 
~~~it, 

~~:~aT~m" 
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4~ fiIt: ~ ~ ~lfT 
t fiI; ~ ~ ~~ PT'if ~ 'Ii~ 
mw.l'if~;rnr!f>'t ~ I ....r ('fIf> 

qml ~~ w.RT ~T~ I 

Mil. SPEA.lC.BR.' Shri Mandai is no 
IGlller theN. Why should he pre •• it ? 

SHRI NATH PAl: I bow we have 
woa both in Palna and in Delhi I am 
matiag an appeal to him. Let him liIow 
a patriotic sense. He asked me to with-
draw tbe DOtion. As I said, we halle won 
botb in Palna and Delhi. Why doei be 
not recoJlllise realities and Jive the assur-
ance I a:ek ? 

Mr. SPEAKER: I will put the ques-
tiou thCD to the vote of the House. The 

question is : 
"That this House disapproves the 

manDer aDd the procedure adopted by 
the Governor of Bihar in installing 
Sbri B. P. Mandai as Chid Minister, 
al likely to brinl the Constitution in 
contempt &ad daDler." 

The mII,ion wos negalined. 

19.10 Iors. 

TiM LfIk Sabh .. tlt~n adjtIJI,ttetI /1/1 ei~.~" 0, 

the clock on ltIotuIIIy, April. Jj, J96IJ Chai,,,, 
26, 1890 (Saka). 

PriDteIt at WJa. AlIMIa*ep Printers 20, De,...;' DeBd-6. 
p . ,. - .. .;'.- - . - .. ,. ~ .' - -.; j 


